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NHRC staffer
dies of corona,
17 more test
+ve fill date

New Delhi, June 26: An
emplovee of the NHRC
has died of Covid-19
while 17 others have
been infected by the
novel coronavirus till
date, sources said on
Friday.

The deceased was
employed as a multi-
tasking staffer at the
National Human Rights
Commission, they said.

Besides the fatality,
the first Covid death of
any NHRC employee, 17
other staffers, includ-
ing some senior offi-
cials, have tested posi-
tive for it till date,
sources said.

These cases were
reported between June
12 and June 24, and
some family members
of a few emplovees have
also contracted the
infection, they said.

A team of Indian
Council of Medical
Research on Friday vis-
ited the  National
Human Rights
Commission office,
located on the six-
storeyed Manavadhikar
Bhawan in INA area in
south Delhi, sources
said.

Earlier, sanitisation
activity was carried out
after many cases were
reported from its office.

“From Wednesday-
Friday last week, floor
nos. 5 and 6 were closed
for sanitisation.
Maximum cases were
reported from floor no,
5" one of the sources
said.

Recently, a team of
National Human Rights
Commission, led by its
member, had visited the
LNJP Hospital, a dedi-
cated Covid facility
under the Delhi govern-
ment, for  on-spot
inspection. — PTI
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Take action against govt
officials: Kani to NHRC

DC CORRESPONDENT
CHENNAI, JUNE 26

DMK MP representing
Thoothukudi constituen-
cy Kanimozhi
Karunanidhi has urged
the National Human
Rights Commission to
take necessary action
against ‘government offi-
cials' responsible for the
custodial death of Jayaraj
and his son Bennix in
Sathankulam under the
Protection of Human
Rights Act.
In her  complaint, =
Kanimozhi narrated [he Thoothukum MP Kammozh: meets family members of
events leading to the Jayarajand Bennix on Friday. -DC
death of the two men,
aged 58 and 31, who had
been running a woodwork
shop and a mobile shop in
Sathankulam, which falls
under the Thoothukudi
Lok Sabha constituency.
She said police had
picked up Jayaraj on June
19 for allegedly keeping
the shop open in the
evening in violation of
lockdown restrictions.
When his son Bennix
went to the police station,
he was also taken into cus-
tody and both of them
were detained overnight
for investigation.
“It is alleged that the
while the police were
assaulting Jayaraj and
Bennix in the guise of
investigation, the police
officers had inserted a
baton into the anus of
Bennix that had triggered
uncontrolled bleeding and
further the police officers
had beaten. Jayaraj and
had kicked him on his
chest multiple times with
their shoes,” Kanimozhi
said.
When the two were
taken to the doctor on
June 20, they were bleed-
ing in their rectums.
When the doctor refused
to give a fitness certificate
on the ground that their
blood pressure was high,
Sathankulam inspector
Srithar ‘had forced and
coerced the doctor’ to
issue the fitness certifi-
cates by disregarding the
health condition, ailments
and injuries of Jayaraj
and Bennix .
When the police officers
took them to the judicial
magistrate’s house,
Jayaraj and Bennix were
placed at least 50 meters
away from the magistrate
with the policemen throw-
ing a ring around them,
the complaint said.
Then, the two were
taken to the Kovilpatti sub
jail that was around 100
km away from
Sathankulam village. At
the jail both developed
health complications and
died in the government
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Take action against govt
officials: Kam to NHRC

DC CORRESPONDENT
CHENNAL, JUNE 26

DMK MP representing
Thoothukudi constituen-
cy Kanimozhi
Karunanidhi has urged
the National Human
Rights Commission to
take necessary action
against ‘government offi-
cials’ responsible for the
custodial death of Jayaraj
and his son Bennix in
Sathankulam under the
Protection of Human
Rights Act.

In her  complaint, ¥
Kanimozhi narrated the Thoothukudn MP Kanimozhl meets family members of
events leading to the Jayarajand Bennix on Friday. -0C
death of the two men,
aged 58 and 31, who had
been running a woodwork
shop and a mobile shop in
Sathankulam, which falls
under the Thoothukudi
Lok Sabha constituency.

She said police had

picked up Jayaraj on June
19 for allegedly keeping
the shop open in the
evening in wviolation of
lockdown  restrictions,
When his son Bennix
went to the police station,
he was also taken into cus-
tody and both of them
were detained overnight
for investigation.

“It is alleged that the
while the police were
assaulting Javaraj and
Bennix in the guise of
investigation, the police
officers had inserted a
baton into the anus of
Bennix that had triggered
uncontrolled bleeding and
further the police officers
had beaten. Jayaraj and
had Kicked him on his
chest multiple times with
their shoes,” Kanimozhi
said.

When the two were

taken to the doctor on
June 20, they were bleed-
ing in their rectums.
When the doctor refused
to give a fitness certificate
on the ground that their
blood pressure was high,
Sathankulam inspector
Srithar ‘had forced and
coerced the doctor” to
issue the fitness certifi-
cates by disregarding the
health condition, ailments
and injuries of Javaraj
and Bennix .

When the police officers

took them to the judicial
magistrate’s house,
Jayaraj and Bennix were
placed at least 50 meters
away from the magistrate
with the policemen throw-
ing a ring around them,
the complaint said.

Then, the two were
taken to the Kovilpatti sub
jail that was around 100
km away from
Sathankulam village. At
the jail both developed
health complications and
died in the government
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NHRC seeks

report from

UP govt over
scribe’s murder

NEW DELHI, DHNS: Seek-
ing a report from the Uttar
Pradesh government about
the killing of a journalist by
sand mafia in Unnao, the
National Human Rights
Commission (NHRC) on
Friday said it was the duty of
thestate toprovideadequate
safety and security to media
persons who take “great
risks” to highlight illegal ac-
tivities.

The Press Council of India
also took suo motu congni-
zance of the murder case and
issuedanoticetothe UPchief
secretaryseekinga report.

The NHRC has given the
chief secretary and director
general of police four weeks
time to file the report on the
murder of journalist Shub-
ham Tripathy of Hindi news-
paper Kampu Mail, on June
20.Hehadwrittenaboutille-
galsand mining in the district
and had apprehended threat
to his life from them.

It also directed the state
government to order an
impartial enquiry into the
matter by an independent
agency, preferably the state
erime branch CID and to
ensure safety of the victim’s
family and the witnesses in
thematter.

The action came as the
NHRC took suo motu cogni-
zanceofamediareportabout
themurder, which alsomen-
tioned thatin manycasesthe
media persons have been
targeted by the anti-social
elements and in most of the
cases no action against the
culprits has been taken by
the police authorities.
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NHRC notice to UP
government over
scribe’s murder

LUCKNOW: The National Human
Rights Commission (NHRC)on
Friday issued notice to the Uttar
Pradesh government over kill-
ing of a journalist by alleged
sand mafia in Unnao.

In a press statement on Fri-
day, thespokesperson of NHRC
said the commission had taken
suo motu cognizance of amedia
report that a journalist was
allegedly killed by the sand
mafiain Unnao district on June
19.

The victim Shubham Tripa-
thy was working as a corre-
spondent with a Hindidaily. He
had beenreporting aboutillegal
sand mining in the district and
had apprehended threat to his
life from them. Reportedly, his
opponents had also lodged a
complaint against him with DM.

Thecommission hasissueda
notice to the UP government
throughitschiefsecretary and
DGP, calling for a detailed
reportinthe matter.

The state government has
also been directed to get an
impartialenquiry intothe mat-
ter by an independent agency,
preferably the state CB CID and
to ensuresafety of the family of
the victim and the witnesses.
Thecall detailsand other foren-
sic evidences gathered during
inquiry are to be preserved as
commission might call them
during consideration of the
case.

The response is expected
within 4 weeks, the spokesper-
son said. HTC
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Kanimozhi seeks NE

SPECIAL CORRESPONDENT
CHENNAI

Thoothukudi DMK MP Kani-
mozhi has written to the Na-
tional Human Rights Com-
mission (NHRC) seeking an
inquiry against police per-
sonnel and others responsi-
ble for the alleged custodial
deaths of a father and son,
Jayaraj and Benicks, from
Sattankulam.

“It is alleged that the pol-
ice assaulted Mr. Jayaraj and
Mr. Benicks in the guise of
investigation,” she said in
her letter.

Ms. Kanimozhi said it was
alleged that when the police
took them to the doctor to
obtain fitness certificates, he
actually refused.

But the inspector of the
Sattankulam police station
coerced the doctor to pro-
vide the fitness certificates
by disregarding their health
conditions.

HINDU, Madhurai, 27.6.2020
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Even when the two were
taken to the Judicial Magis-
trate’s house for being pro-
duced, “it is alleged that
they were positioned at least
50 metres away from the Ma-
gistrate and were surround-
ed by policemen when they
were taken into judicial cus-
tody,” Ms. Kanimozhi said.

“As such there is over-
whelming direct and corrob-
orative evidence that the
police officials, the Magis-
trate who ordered the re-
mand, the medical officials
who should have checked
the health and physical fit-
ness of Mr. Jayaraj and Mr.
Benicks have collectively
failed in discharging their
duties,” the MP said.

She added that from mere
perusal of the facts and cir-
cumstances, it can be seen
that the police disregarded
even the basic human rights
including the Right to life

RC Inquiry

and dignity as enshrined in
Article 21 of  the
Constitution.

She said the police violat-
ed the guidelines for arrest
as laid down by the Supreme
Court of India, and it was al-
so in violation of the Police
Standing Order issued by the
State of Tamil Nadu.

Ms. Kanimozhi alleged
that there have been 15 inci-
dents of custodial deaths in
the State but not a single
chargesheet has been filed
against officials responsible
forit.

“Therefore, the NHRC
may also take this into con-
sideration and issue neces-
sary directions in this regard
so that no further lives are
lost under police custody
and stringent action is taken
against all such officials who
have abetted in gross human
rights violations,” Ms. Kani-
mozhi said.
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Kanimozhi seeks NHRC inquiry

SPECIAL CORRESPONDENT
CHENNAI
Thoothukudi DMK MP
Kanimozhi has written to
the National Human
Rights Commission
(NHRC), seeking an in-
quiry against police per-
sonnel and others res-
ponsible for the alleged
custodial deaths of a
father and son, Jayaraj
and Benicks, from Sat-
tankulam. “It is alleged
that the police assaulted
Jayaraj and Benicks un-
der the guise of investiga-
tion,” she said in her
letter.

Ms. Kanimozhi said it
was alleged that when
the police took them to

the doctor to obtain fit-
ness certificates, he ac-
tually refused. But the in-
spector of the
Sattankulam police sta-
tion coerced the doctor
to provide fitness
certificates.

Even when the two
were taken to the judicial
magistrate’s house for
being produced, “it is al-
leged that they were po-
sitioned at least 50m
away from the magis-
trate,” Ms. Kanimozhi
said.

“As such there is over-
whelming direct and cor-
roborative evidence that
the police officials, the
Magistrate who ordered

the remand, the medical
officials who should have
checked the health and
physical fitness of Mr.
Jayaraj and Mr. Benicks
have collectively failed in
discharging their duties,”
the MP said.

Ms. Kanimozhi alleged
that there have been 15
incidents of custodial
deaths in the State. “The-
refore, the NHRC may
take this into considera-
tion and issue necessary
directions so that no
further lives are lost un-
der police custody and
stringent action is taken
against officials who have
abetted in human rights
violations,” she said.
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NHRC seeks probe into
Unnao scribe murder case

Lucknow: The National Hu-
man Rights Commission
(NHRC) has taken ocogni-
zanceof the murderof ajour-
nalistby sand mafia in Unnao
district sevendays ago.

The victim, Shubham Tri-
pathi was working with a
Hindi daily NHRC has issued

anoticetothechief secretary
and the DGP for a detailed en-
quiry and asked them to sub-
mit a report within four
weeks.

It also directed the gov-
ernment to ensure an impar-
tial enquiry into the matter
by the CB-CID. mn
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NHRC employee dies of
Covid, 17 others tested positive

An employee of the NHRC has died of Covid-19, while
17 others have been infected by the novel coronavirus
till date, sources said on Friday. The deceased was
employed as a multi-tasking staffer at the National
Human Rights Commission, they said. Besides the
fatality, the first Covid death of any NHRC employee,
17 other staffers, induding some senior offidals, have
tested positive for it till date, sources said. These
cases were reported between June 12 and June 24,
and some family members of a few employees have
also contracted the infection, they said. A team of
Indian Council of Medical Research on Friday visited
the NHRC office, located on the six-storeyed
Manavadhikar Bhawan in INA area in south
Delhi, sources said.



